50(’6'0"’

w ne /%/WZ b ’”ﬁ””“/m

.~

‘ CENTRAL ADMINISTRATIVE TRIBUNAL
“ GUWAHATI BENCH
GUWAHATI-05

(DESTRUCTION OF RECORD RULES,1990)

INDEX

15. Amendmcnt Reply filed by thc Apphcant
16. Counter Reply

I T S R

£

(o 37 VTN [3{/%0‘2 ....... Pg....f ............ toéél
E.P/M.P./'.Zﬂ.{.[ﬂ,? ....... oo baaes 200 AT 10T eenenen -

-SEC’I‘;ON @FFICER JudL)

 13 Written Arggfaents, @Lykmm...g.mgma/@f *foé’{ -
14 Amendement Reply by Respondents



»
= +
i | |
ol - FROM No, 4 \
| ] (SEE RULE 42 ) |
[
: ‘ CENTRAL ADI\LII\ISTPATIVE TRIBUNAL
: GUWAHATT BENGH:
f |
ﬁ ORDER SHEET
Originéal Applecation No: {36 /09
Mise| Petition No; . /
1 : e
Contempt petition No: / : ’g
Revibw*Applecation Nos / | N

Appl:‘ccnts -_Gopal ¢h-Das Chand g,

[

W - T v o

RespJnQants -
_.Advo;:a’#e for the Applecante:- (’arKsWOx/\M\A S.Q C’AMM)S\URO v D@ .
i i ‘ 4 .
, Ao :atg for the Respondants:- C GG IR .
v e . o -I.,
'— Notes of the Reglstryg Date I s - QOxdaer ot the nal
. 13
! -- S
| _ 1{27.6.2003 1 Heard Mr. S. Sarma, learned counsel.:
TR At 1513 1A S NN ‘
’ : { for the applicant,
g Y - Issue;nodtice’ to show. ' cause:las to
, x why the application shall not be admitted«
216 ' List again on 1,8,2003 for
| i . admission, _ L
;- ‘ |
\\‘L By, pr y .
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Vice=-Chairman

Put up again on 28,8,2003 for
admi ssion,

Vice~Chairman .

Heard learned counsel for the :
parties, Judgment delivered in open
Court., Kept in separate sheets,
Applicétion is disposed of., No costs,
Member Vice-Chairman
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c Das Choudhury» APPLICANT (s)

CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

O.A./fHeNo. 1:.136 of 2003

DATE OF DECISION _284842003.

Mre S, .s?‘?i‘?.’.’??!?:??.s;..,,.......,....ADVOCATE FOR THE

~VERSUS-

nion of India & Ors.

"000.000....0.-0000‘0000000..‘_‘.ooa.‘thoo..cot.....,.ORESPONDENP(S)

Mf.A.Deb Roy, SEeCeGeSsCo

vv:00000‘...00000.o.oooto..oo.ooo.Q'Qto.d.a.cbo.ooboADVO%Th FOR TI'IE
o RESPONDENT(S) »

HON'BLE MR. JUSTICE D.N.CHOUDHURY ,VICE~CHAIRMAN
HON'BLE MReK.Ve PRAHALADAN,ADMINISTRATIVE MEMBER

Whether Reporters of local papers may be allowed to see the
Judgment

To be referred to the Reporter or not->

Whether their Lordshi
Judgment ?

Whether the judgment is to be circulated to the other Benches ?

Judgment delivered by Hon'bl eXM¥#k¥r VICE-CHAIRMAN

APPLICANT(S) .

pPs wish to see the fair copy of the



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original application HNo,136 of 2003
Date of Order: This the 28th August 2003,

HON'BLE MR.JUSTICE D.N.CHOWDHURY ,VICE-CHAIRMAN
HON'BLE MR+Ke.V.PRAHALADAN,MEMBER,ADMINISTRAT IVE.

Sri Gopal Ch.Das Choudhury,
The Managing Director,

Forest Development Corporation of Meghalaya Ltd,

Shillong. cee ee o Applicant

By Advocate Mr.B.K.Sharma, Mrs.S.Sarma, Ms.U.Das,

- l¢ The Union of India,
Represented by Secretary to the
Govte of India, ,
Ministry of Environment and Forest
‘Paryabharan Bhawan, CGO Compl ex
Lodhi Road, New Delhi-3.

2. The Secretary,
Govt of Meghalaya,
Department of Environment and Forest
Meghalaya,Shillong.

3. The Secretary,
s Govto_ Oof Assam

Department of Environment & Forest +se Respondents.
Dispuk, ;Guwahdtl=6y.

By Advdcate Mr.A,Deb ROY. Sr._C.G.S.C.

ORDER

- "GHOWDHURY(J) (VC) 2

Thefmatter pertains to antidoting the promotion of
the applicant to the rank of Conservator of Forest to the
Supertime scale, By Order dated 10th December, 2002 the
Government of Meghalaya promoted the applicant to the
SupértimeAscale of the IFS with effect from the date of taking
over charge. Accordingly, the appiicant was promoted to the

Supertime scale. Accordinglys thé applicant contested the

contd/=2



—2—

application that he was to be promoted in the Supertime

scale when he become due as per seniority List,

26 We have heard Ms.U,Das learned counsel for the
applicant, Mr.A,Deb Roy, Sr,C.G.S.C. on behalf of the
Respondents and Mrs.B,Dutta, Sr.Government Advocate,

State of Meghalaya. Mrs.B.Dutta learned counsel for the
Respondents, submitted that the applicént had already
submitted his representation before the authority to give ;
retrospective effect in appointment to selection grade as
.well s promotion to Supertime scale of IFS., The Respon-
dents should, consider his representation at the first
instance instead of %gé exercising judicial power of
Section 19. |

3. - On hearing the learned counsel for the parties and
considerable of all aspects, we are of the opinion that
fox the ends of justice will be met if a direction be
issued on the respondents to dispose of the representation
submitted.by the applicant as per order dated 24.4.2003.
The applicant may submit a fresh representation before the
authority within two weeks from the date of receipt of this
order. The Respondents are directed to dispose of the represen-
tation as expeditiously as possible preferably within four
weeks from the date of receipt of his representation.

4. The application thus stands disposed. There shall

however, no order as to costse

O~ L
(De Noe CHOWDHURY)

\
(K. V+.PRAHALADAN) VICE=CHAIRMAN

ADMINISTRATIVE MEMBER
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Shri Gopal Ch. Das Choudhury | ssennae Applicaﬁt.
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G. C. Das Choudhury
N " asesnssnana APplicant
.
Union of India & Ors.
cnnnssssena ReEspondents

LIST OF DATES
Nmtificatimn_isgued by the Bovernment of
Assam, Forest Department promoting
Sri D Haraprasad and other similarly situated

IFG Officers to the rank of Conservator of
Foreste.

ZE,EOH 29.12.97 Notification issued by the Bovernment of

Amsam, Forest Department, Dispur, appointing
Gri D. Haraprasad to the Selection—-Brade
wae.f. 1.4.97.

Motification ismued by the respondents
promoting Sri Abhijit Rabha, 1.F.8.,D0.F.0. to
the rank of Conservator of Forests.

E
4.00ivil List dis ss of 1.1.98

o

ﬁ5n10n 11.6.97 The applicant preferred representation

ok
ﬁ ?
6.1 On
-
o
I7.] on

b

gl On 27.1.98 The

praying for promotion to Super Time Scale of
I.F.8,

21.6.97 The applicant preferred representation

praying for promotion to Super Time Scale of
T.F.8,

2.8.97 The applicant preferred representation

praying for promotion to Super Time Scale of -
I1.F.8. ' Cod

28.168.97 The applicant preferred representation

praying for promotion to Super Time Scale of
IHF:'NSH

97 The applicant preferred

representation
praying for Pay-protection.

gpplicant preferred representation
praying for promotion to SBupertime scale of
I.F.9.

14



iiu On 4.6.98 The applicant preferred representation
praying for promotion to Supertime scale of
3 I.F.8.
i
2.0 0n 6.8.26861 Judgment and order passed by the Hon‘ble
1 Tribunal in 0/ No. 254/99 directing the
| respondents to dispose of the representation
af the applicant and consider his case for
selection grade on completion of 1% years.

15.0n 18,12, 2001 The applicant preferred representation
enclosing & copy of judgment.

i4;‘ The  applicant preferred MM.P. N 8372882
before the Hon'ble Tribunal prﬁylng for implementation of
th@ CJudgment.

nn-ﬁn T, 122802 ﬁrd@r by which the applicant has been
promoted to the Supertime mscale of I1.F.8.
with effect Ffrom the date of taking over
charge. '

Yoo On 27,151,285 (Order of this Hon'ble Tribunal passed in
M.P. BE/20962.

17. On 24.4.2085 Notification issued by the Covernm@nﬁ af
Meghalaye modified the earlier order dated
16122082  and appointed the applicant with
effect from B.4.96 to the selection Grade of
the I.F.%,

18. On 29.4.284% Representation preferred by the applicant
praying for retrospective effect in
appointment to selection Grade as well as
promotion to Supertime Scale of 1.F.5.

E R 2R L L

17
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',EUNQHATI EENCH

(An application under section 19 of the Central
Administrative Tribunal Act.1983)

| Mk

OEA‘NQI’ ﬁlﬁﬂﬂ.l#'u-‘lﬁ Qf 2‘3‘;3*3

|
1 )
I . s

E#TWE&Q

S#i tiopal Ch. Das Choudhury

¥

ﬁhlllmng

T

Inotification issued vide memo no.

ls
H

i

1 respondents

The Managing Director
&rest Development Corporation of Meghalaya Ltd.

eesnennnssnnsnass Applicant.

. ~ AND -

1. The Union of India.

Represented hy Secretary to the

i Govt. of India.
Ministry of Environment and Forest

Paryabharan Bhawan, C.G.0. Complex
Lodhi Road, New Delhi-3.

. The Secretary
Gove. of Meghalaya
Department of Environment and Fcrest

Meghalaya, Shillong.

e S .

3. The Secretary

Bovt., of Assam

Department of Environment % Forest
Dispur, Guwahati-é

CMhieesesese. Respondents.

DETAILE OF THE APPLICATION

1. PARTICULARS OF THE (ORDER_AGAINGT WHICH THIS QPPLL@ATIUN

15 MADE:

against | the

This application is directed

EOR,.PH/202/48-1 dated

@, 12,2002 issued by ‘the Secretary to the Govi. of
Meghalaya, Forest and Environment Department Meghalaya by

lwhich the apmlimaﬁt was promoted to the Suppertime scale of

‘the I.F.8B. w.e.f. the date of taking over charge. This
application is also directed against the action of the

in not complying with the directions contained
1

Thiovgly

Tehad by ®
'*NkQ,O\P?&IGuwM

_Chsdron Das

¥ PP

Glelesy



in  the Jjudgment and order dated 6.8.81 passed in 0/ Nao.

284/99 by this Hon'ble Tribunal.

i
L
i

|
Ze LIMITATION:

i

L The applicant declares that the instant
a@plicatian “has  been filed within the limitation period

prescribed under section 21 of the Central Administrative

Tribunal Act.1985,

JURISDICTION:

The sapplicant further declares that the subject

matter of the case is within the Jurisdiction of the

Administrative Tribunsl.

%! FACTS OF THE CASE:

R
"

41, That the applicant is basically aggrieved by the

I

%%ticn of the respondents in not promoting him to  the

sgﬁpertime ac#i@ with retrospective effect i.e. from the
&?te whery his immediate jurnior in Assam segment viz, Sri H.
Haraprasad IFS was promoted to the Suppertime scale &s
ﬁﬁrected by this Hon'ble Tribunal vide its Jjudgment % . order
d%t@d 6.148.2061 in 0A No. 2854/79%. The applicént claiming for

ﬂiﬁ retrospective promotion to the selection grade as well
a ,
a% to the suppertime scale preferred 0A No. 254/99 before

ﬁhe Mon‘ble Tribunal and the Hon‘ble Tribunal after hearing

the parties to the proceeding was pleased to allow the said
A .
Original Application directing the respondents to promote

Mim to the grade of selection grade while considering his

A%pre@ent&timn, The applicant by notification dated 22.16,99

ﬁ%Qmmt@d the applicant tot he selection grade wi th
! .
ﬁ}ogpectivé effect. Thereafter the respondents issued
|[ T T

éﬁwther potification by which the applicant was prmmnted' to

h
-

-

W



t%e Suppertime scale of [FS with prospective effect. The
H
applicant since the judgment was not implemented by

d@sposing af his representation preferred NP 83/2082 befare
| ’
tpe Hon'ble Tribunal invoking Rule 24 of he Central

|
Administrative Tribunal (Procedure) Rules 1987. During the
pendency of the ssid miscellaneous petition the rmspondentﬁ
| ‘

! g . . RO .
issued the notification dated 16.12.2082 by which he was

ﬁkwmmted to the rank of suppertime scale with prmapectivé

!
effect., Now the respondent No.2 has issued a notification

i
dated 24 .4, 2680% by which the promotion of selection grade of
the IFS which was effected prospectively vide naotification

dated 22.16.99 has been modified and was made effective from

J
B.4.96 pursuant to the judgment and order dated 6.8.2081.,

ﬁowever inspite of repested request the respondents have not

Qet modified the notification dated 18.12.2082 by which he

was promoted to the suppertime scale promoted to the

|
%uppertime scale of IFS with prospective effect making it

tetrospective w.e.f. the date when Gri H. Haraprasad in
4

sam  Wing got his such promotion applying the next below

f.‘.‘
i

N
=
o]

il
-

-'5—.___.._._;_ g
=
= %
wt
]

That the applicant is a citizens of Indiz snd as

lsuech  they are entitled to all the rights, privileges and

protection as guaranteed by the Constitution of India and

Hlaws framed thereunder.

f4u3. That the applicant belongs to 1983 batch of Indian
Forest Service (IF8) Officer, the same heing his year of

sllotment. Presently he is holding the post of Managing

Director, Forest Development Corporation of Meghalaya,

ighillong. The applicant belongs to Assam—-Meghalaya Joint

Cadre.

A

N4



|

|
4;4, That the grievance of the applicant started when
tﬁe officers junior to him stated getting the promotion to
Iﬁﬁlection Grade followed by post of Conservator of Forestis
wﬁich is a post of Suppertime Scale. It gll began when one
%fi DgHarapragad regular recruit of 1994 with year of

|allotment being 1984 was promoted to the rank of Conservator

of Forests vide notification issued by the Govt. of Assam

dated 3.6.97. This was followed by another notification by

'

EGﬁvt, of Assam  dated 29.12.97 pursuant Yo which the

ﬁﬁlectimn Grade was given to Sri D. Haraprasad w.e.f.

| ‘
14.97. The case of 8ri Haraprasad shows that in certain

ik

|cases the officers were first promoted as Conservator of

F%P@ﬁt% and thereafter they were given the Selection Grade
‘wﬁth retrospective effect. In case of said 8ri  Haraprasad,

{
! I} . . . . :
since he was not given the Selection Grade earlier, on his

:béing prometed to the post of Conservator of Forests, he was

i
!
il
iven the said-Selection Grade with retrospective effect.

o
Copies of -the notification dated

Bt F7  and 29.12.97 are annexed

i
r , herewith and marked as Annexure 1 &
2 reupectively.
4.5, That like that of said Sri Haraprasad, one 8ri

Q@hijit Rabha who is a regular recruit of 1984 with 1984 as

yher of allotment was promoted to the rank of Conservator of
Forest and posted as Conservator of Forests, Southern Assam

, G$P€1@; Silchar vide notification issued by va%,‘af Assam
I

dated 6.6.97. Likewise in case of one Sri Anil Kr. Bingh &

r?gulaw recruit of 1984 with the,yéarvnf allotment being
rl , .
ﬂ?84 was also promoted to the post of Conservator of Forests

I
in December 1%997. In & similar manner Sri R.D.8. Tanwar a

4

ﬁegular recruit - of 1984 was zlso promoted to the post of



.

(st

2

e
ai

Et =

sl

Conservator of Forests in Dec. 1997. The applicant whose

lyvear of allotment in 1983 and who is semior to 211 these

m?ficer% was  eligible for getting the Selection Grade as

'

| early in April 1996, In a Gradation list of IFS officers of

#ﬁamw Meghalaya Jjoint cadre as on 1.1.98, the applicant was
Jmmn at  Sl.No.31 higher than that of those very Jjuniors
,a&out whom statements have heen made in this application in

regard to their promotion to the post of Conservator of

srest shead of this applicant.

| A copies of the order dated and waid
Gradation list is annexed herewith
and marked as  Annexure I 00& 4
respectively.

s a That since number of jumniors super scaled the

applicant in the matter of promotion to selection grade, he

ﬁaing the grievance submitted representation dated 11.6.97

followed by yet another repreaen%atimn dated 21.6.97.

Copies of the representation dated
11.6.97 and 21.6.%97 are annexed
herewith and marked as Armexure 5
(Callyd.

?a That subseguently after submition of the Annexure

(cally) representations submitted another representation

dated B.8.97 highlighting the fact that there are vacancies
Jin| “the post of Conservabtor of Forests and in view of his

seniority he can he scoommodated in such vacasncies. In &

smequent Trepresentation dated 28.14.97  the applicant
Bted that usually a state Forest Service Officer of Assam-

ghalaya using takes 16-18 years to move to IFE. However in

caée wf case of the applicant it took exceptionally long

_ye%r%, nearly 24 years. It has also stated by the applicant

-
w3




ﬁhat though he had completed the gualifying service for

anointment to Selection Grade in April 1995 and in view of
%is seniority he was well within the zone of consideration
ftr such prammtimn but despite the officers junior to him
were given the Se}e&tiuh Grade and were subsequently

promoted to the post of Conservator of Forests thereby

IR |

uperseding the applicant.

Copies of representation dated

@ _ 2.8.97 and 20.18.97 are annesed

il herewith and marked as Annexure—é

' (Colly).

8. That when in Dec 1987, Anil Kumar Sigh, régular‘

ﬁecruit of 1984, the year of allotment being 1984, was given
k
the promotion to the post of Conservator of Forests, the

%pplicant asubmitted their representation dated F.12.97

il
followed by representation dated 27.1.98. The last time when

Ehe applicant wrote a8 letter ¢t  the competent authority

asking for promotion to %uppewtimeiﬁmale of IFS was on 4th

June 1998, In his representation dated 27.1.98, the

gppliaant brought fc the notice of the respondents that ‘two
ao&tﬁ out of the 5anctimned cadre ﬁtrengﬁh of Meghalaya
daimg of the Joint Assam Méghalaya Indian Forest Service
yizn Conservator of Forests (Research and Training) and

Ghief onservator of Forests (Social Forestry and

Environment) are lying vacant for some time. The applicant

exercised that he can be easily accommodated in these posts.
I ! '

i Copies of the representations dated
3.02.97, 27.1.98 and 4.6.98 are

annexed herewith and marked as

Annexure~7 (Colly).

&



44@. That the applicant as stated above the series of

orders denying him the benefit of promotion and non-disposal
mf his representation, compelled the applicant for  taking
legal recourse in the matter. The applicant having no other

alternative preferred OA No.254/99 before the Hon ‘ble

Tribunal praying for the following reliefs:

a) For a direction towards the respondents to give

promotion to the Selection Grade w.e.f. April 1996,

b} For a direction towards the respondents to
promote him to the post of conservator of Forests
w.e.f. the date his immediate juﬁimr Was S0

) promoted i.e. June 1997, with =& direction to
promete him to suppertime scale.

The applicant inategd of repeating the
a%ntentimnﬁ made in the said 04 begs to rely on refer upon
tﬁe statements made in 0A 284/99 at the time of hearing of
%%i% CRHEO .
4€1ﬁ, That tba Hom‘hle Tribunal after hearing the
pgrtiea to the proceeding was pleased to allow the said
Dfiginal Bpplication directimg'the respondents ﬁm dispose of
t%e representation filed by the applicant. The Hon'ble
T%ibunal in the said judgment and order dated 6.8.2601 made
afcategorical observation more particularly in para 4 % 5 of
tﬁe judgment that the deprivation meted out to the present
aﬁplicant in reépect of his promotion Selection grade and
ﬁ&ppevtime scale when his juniors in the Assam  Wing have
I, .

%ﬁveady heern promoted. It was also observed that the
j@dgmﬁmt passed by the Tribunal in 04 192/96 (H. .
dgéngkakati QS Uﬁiﬁﬂlﬁf Imdig & Orwm.) fuliy covers the case
m% the applicant.

\U



A copy of the aforesaid judgment and
order dated &H.8. 2881 18 annexed
herewith and marked as Annexure-—8.

4L11. That aftér the judgment, the applicant submitted a

representation dated 16.132.20d1 enclosing a copy of the said

jbdgment, However nothing was communicated to the present
épplicantn Fituated thus the applicant preferred MP BE/ 2098

&bfmre the Hon 'ble Tribumal praying for implementation of
i ‘
ﬁhe judgment and order dated H.8.20831 invoking Rule 28 of

fb@ Central Adminmistrative Tribunal pracédure Rules 1987.

ﬁuring the pendency of the said Misc. Application the

respondents  issued  and  order dated 16.12.28082 by which

L W
&

Bi =

applicant  was promoted to the Suppertime Grale of IFS with

lffact from the date of taking over charge.

G

A copy of the order dated 19.12.2082 is
annexed herewith and marked as

Annesure—9.,

&.13 That in view of the issuznce of the order dated
#ﬁalﬁuﬁﬁﬁﬁ (Arnesxure~%) the Hon 'ble Tribunal was placed to
#igpmge ﬁf the Misc. Application vide judgment . and order
dated 27.1.2083.

h A copy of the said judgment and order
dated 27.1.2003% is annexed herewith and
marked ss Anmexure—ld.

@ulﬁn That the respondents as per the ~ assurance
&mplemwnted the Annexure 8 Jjudgment dated &H.8.2a8081  in
respect of his promotion to Selection frade with
retrospective effect. To that effeét respondents issued an
:mrder dated 24.4.26¢3 by which the prmmmtimn of the

applicant earlier given to the applicant vide rnotification

i 8




dated 22.18.99 was modified giving effect of his such
p%mmotimn from 8.4.946.

A copy of the notification dated
| 24.4.28d3  iw annewed herewith and
marked as Annexure-—11.

4

14, That the applicant states that the respondents by
i%ﬁuing Annexure~11 notification dated 24.4.20843% rectified
tﬁe mistakes in respect of promotion of the applicant in the

ﬁélectimh Grade but so for as his mromotidn to the rank of

Conservator af Forests in Suppertime Scale in IFS is yet  to

be made effective from the date when his immediate Jjunior
w%a g0 promoted by modifying the finnexure~% nobkification

détad 18,12, 2402, The applicant highlighting his
gfievanme@ submitted a representation dated 29.4.20835 to the

Séaretary, Govi. of Meghalaya but same is vet to be replied

too.
A copy of said representation dated
| 29.4.288%  is annexed herswith and
1 marked as Annexure-12.
4l15. ‘ That the applicant states that there are several

|
instances wham the concerned Govt. of their own rectified
tﬁair mistakes in respect of giving effect to the promotion
| .
i& the rank of conservator of Forests i.e. Suppertime Scale.
1 .
I? iw pertinent to mention here that in Meghalaya an
identical situation cropt up wherein one Hri B.K.Nautiyal,
‘

IﬁQ was superseded by his immediate Junior in Assam segment

viz. 8ri Malakar, IFS in the year 1998 in his promotion to
t%e rank of Chief conservator of Forests. In the following
yéar i.e. 1999 the Govt. of Meghalaya realised their mistake
‘aﬁd prompted 8ri Nautiyal as Chief Conservator of Forests

m%king such promotion effective from the date when Mr.

@«

)
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Malakar was promobted in Assam segment, applying the next

"below Rule. However the respondents  even noticing such

situation have not yet rectified their mistake even though
there is a specific order in this regard from the Hon'ble
Tribunal.

4;1&. ~ That the applicant begs to state tﬁat the
respondents have failed to take into consideration the
principles laid down in the Annexure-8 judgment and order

dated 6.8.2¢81 and have violated ?he same and as such  they

are  liahle to be punished severely for their in-action. In

the Annexure-8 judgment the Hon'ble Tribumal in para 4 & &

categorically directed the respondents to promote the

applicant to the rank of Conservator of Forests but the

regspondents have failed to take into consideration that

- aspect of the matter and acted contrary teo the judgment.

4ni7. AThat the applicant begs to state that the
respondents have acted contrary to the settled propasition
and have failed to apply the next below Rule in case of the
present &pplicant;‘ﬁdmiﬁtedly the applicant is senior to the
person as indicated sbove who got their promotion to the
rank  of Congervator of Forests much earlier than the
applicant and &8s such the respondents are duty bound to
issue apﬂrcpriat@ notification in modification of the
garlier notification dated 18,12, 2042 making the promotion
of the applicant to the rank of Conservator of Forestse with

retrospective effect i.e. from the date whern Sri He

Haraprasad was s0 promoted applying the next below Rule.

4,18, That in the present application, the Applicant is

not sesking any reliefs against the Officers junior to him.

16
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His simple case is that he should be given selection grade
S
and promotion to the post of Conservator of Forests when he

; !
wes eligible for the said grade and post.

E.L BROUNDS FOR_RELIEF WITH LEGAL PROVISION:

ﬁ,ﬁn For that the respondents have acted contrary to
tHe settled proposition of law while isguiég the impugned
cmmmunicatimn dated iﬂ.Iﬁ.Eﬁﬁﬁlprogmting him to the rank of
cdnaervator of Forests with prospective effect and éﬁ such
tﬁF action on the part of the respondents are liable to be

aét aside and guashed.

1

|

|
5.2, For that the respondents have acted contrary to
tﬁe judgment passed by this Tribunal {(Annexure—8) while
iésuing the impugned communication dated 1#.12.2882 and as

Eﬁch the respondents are lizhle to be punished for

c&mmitting contempt and the Hon'ble Tribunal may be pleased
i

to pass appropriate arder for their such action.

5.8, For that the respondents have viclated the settled
pfﬁpmﬁition of next below Rule while issuing the impugned

m?mmunicatimn dated 2¢.12.2082 and as such appropriate
dir@ctimn need be issued crossing the said order directing
ﬁhe respondents to promote him to the rank of conservator of
i

Forests in Suppertime scale with effect front the date when

i . .
gaid Bri H. Haraprasad was 08 promoted.

.
-1
u

acted illegally and 2as such their aforesaid

T
s
<
0

5%

tctimn/inactian along with the impugned communication dated

&

26.12.2682 is liable to be et aside and guashed.

3

11

For that in any view of the matter the respondents
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.én ) For that in any view of the matter fthe impugned

ctiion of the respondents are not sustainable in the eye of

8 |
' ::f
%awfaﬁd liable to be set aside and quashed.
The applicant craves leave of the Hon‘ble Tribunal

advance more grounds both legal as well as factual at

bhéAtime of hearing of the case.

£

P
.th%m‘

b

£
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tof

DETAILS OF REMEDIES EXHAUSTED:

That the applicant declares that he has exhausted

1l the remedies avsilable $o  them and there is no

ternative remedy available to him.

‘MQTTERS NOT _PREVIOUSLY FILED OR _PENDING IN_ANY OTHER

| COURT

The applicant further declares that he has not

1ed previously  any applicatidng writ petition or suit

regarding the grievances in respect of which this

épﬁliﬁatimn is made before any other court or any other

Eerch  of the Tribunal or any other authority nor  any such

Lo, . . a s . . ,
application ; writ petition or suit is pending before any of

pr

RELIEF SOUGHT FOR:

Under the facts and circumstances stated above,

é applicant most respectfully prayed that the instant

application be admitted records be called for and after

aring the parties on the cause or causes that may be shown

ané on perusal of records, be grant the following reliefs to

é applicant:~

%n To direct the Regpmndenta‘tm promote the applicant

ﬂtha rank of Conservator of Forest in the Suppertime Scale

th retrospective effect i.e. the date when Mr, D
| 12
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h
|Haraprasad, IFS promoted in  the same rank with  all

l
i

_cdﬁﬁequential service henefits.

wﬁn Coat of ﬁhe application.
i . .
SQG, Any other relief/reliefs to which the spplicant is

erititled to under the facts and circumstances of the case

and deemed fit and proper.

J INTERIM ORDER PRAYED FOR:

i ‘ »

k! Under the facts and cireumﬁtgnceg ouf the case the
“!licantg prays for an  interim order directing the

Rggpmmd@mtﬁ
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VERIFICATION

Iy Gopal Chandra Das Chbudhury, an of Laté Gopéah
Dag Choudhury, éged about Sé'years, preséntly hoelding  the
post of Working Plam foicer,' Department Forest and
Environments, Government mf‘Meghalaya, Shilfongg do hereby
%olemnly éffirm and yerify tﬁaf the statements made in
- paragraphs ,’*7?2 /&\2—— e L&,\i .. o .(*t | g ‘%h\ ‘\‘.‘l? easn are
true . to ﬁy knowledge and Athose made | iﬁ
paragraphé‘iﬂ)gtxjfgl...%ék....n are‘alﬁa true to my legal
adviceb an ﬂ the rest are my humblé submigsian béfmre the
Mon'ble Tribunal. I haJe not supprésﬁed any material  facts
of the case. |
And 1 ﬁigﬁ on this the Verification on - this

the éﬂ day mf :RWULof 2a03. .

B = e

14
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D e ‘  GOVEHNMENY 0F ASSAN: |
L | //,(ronesr DEPARTMENT - t1zisi:: DISPUR, -
. B ORDERS BY THE GOVERNOR | . |
. //’ 5 " NOTIFICATION |
e & . }
| i

_Dated Digpur, the 3rd June,1547

//, NOLFRE, $1/96/61 -3 In thae intoruat of public sorvice, Shrid
o ‘B @rahma,lfS, Conservstor of Farests, Rescerch and
Hducation Circele, Guwabati is transferred and postaod
'gs Congsrvator ‘of Foroats (UJJdJLFU) attachad to Chiof |
nuorvator of Forests (Wildlife),Guuahati wilh effoct
%;om the. data of uﬂklﬂg ovor Churgn agoinat tho u=igtin
cancy .

' ' % This cancalls the oarlior Guv. . PR KA
< élon Na,fRE 51/96/57-A, b, 25.4.97. .

e e+ o ol < 2 it it e e et s e o

o UHE 31 90/61—A ¢ In tha interast of public rv“vifwf}ﬁhri.;

.C. MWalakar, qu, Consurvator of Forosts, ©oithorin haan
: ElrLlG, Tuzpur ig transforred and posted - angoovator o
gf Forests, Resoarch & Education Tirxelo, tocaheti wi:d

Grroct from tho datso of taking over charqu wicg Shri b
@thma,lFS transforrads

0. FRC §1/96/61m8 s In tho interest of nublic sesvicg, Shei o

BiN. Pathak,;1fFS, Conscrvator of forestu, Eastern Nesan
Sucisl Forvetry Clrele, Nagson is transfercod and posto
89 Consurvator:of Forosts, Nerthern rssam Circle, Tezps
§ith offoct from the dete of!taking cver charge vico
thl N Cv Malakar, 1(4, Lrﬁndrorrud ‘

HOL PRI, 96/61~C :  Shri A,H. Khan,IFS, Divisicnal Forest
VPLﬁUL, Social Forustry DlVlSiOH, Bunyaigaon is pro-
ﬁofcd to the rank of Congsrvator of Forests and postod
ga Conavrvetor of Furests, Eastoern,bhssam Suclial Furoet:
éiralo Nngeon with affact from tha dato of taking cvur
bhbrga vice Shri B.M. Pathak,If§, trapsicrivd. o

i Shri A,H. Khan,IF3, will movy q.LuL
anding ovear charge of his Vi "siop to Shrl K¢ No

§a1“ oy Divisional FOIHJL Bffacer, hlo-Valley Olvision,
Aongu'gaon. : :

\//ﬁﬁO‘FHE.-ﬁl/H(/G1—O : eh D*—ﬁuL&PngOd 14, Divisional = i
Borcat Ufficer, Jorhet Division sion Le n hmotud o the :
Fank of Conservatcr of Forests one posted as Con-
furvator of Forusts, Eastorn Assan Circle, Jorhal
. Pith oFPuct Prem the date of takirg cvoer chargu i
Shri $. Dolay lfFS, pronoted to th. ronk of Chict
?OﬂSOlUdtur of Forevasts,

' { %& ' C\Jl'n ook L‘ ;‘o
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chaggd of bl UiVJﬂLDn UﬂLLl Iuy;hg;_prdnrn. |
Sd/ L Sonoual, e

Chmmiﬁhinnur &, Suey . b tho b»vh. of hasom, .- \
o Forubb lhqh;rtmunt,'\lLuHUL. - .

L ;QL/Q‘ML, B Unde Ujﬂpnr, tha 3rd~DUHU,'1997.. o
i it . ’ v . R g . ‘ g
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B C ila jaar Road, Luwehati=Jds . 4

o ier o Tha tlfu( Coranruntor of Forcs ka (dtld}lln), hSlUm,

R I L P O Woavuah luod, Guunhabli~ ¢ 24,

Mo e o T Gl of lunﬂuzvalor Of. Forosta (Souelal FUruany),

' ' : 7o0 Navangl Haoad, G\\uahat;\.--f d\.,;’v ‘
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OVERNNENT OF NS5
f;h T DEPARTHENT tre:et: DISPL

et

URDERS BY THE GUVERNOR

. NUTIFILH]IUN

. ' : auH
. Datad UlSpUF, LhE»ZEEQ,QiiiﬂEEEZEZ:
o, rmY Az,9~11_ : Shri D. Haraprasad,IFS (RR-1984), nou Conservator
of Forests, Lastern Assam Clrcle, Jorhat is hereby app01nted
tu- the Selwction brade of pay under Hula J of the I.F.5,(Pay)
' Hulus, ﬁﬂi;i;;r?;\LUrquanru of LOVL. of India's Ministry of
Environment & kJrostq lattor No. 20014 22/87 IFS»II dataed
27-4-B7 with uiFecL Prom 1-4-97., '

Sy/~ H. bonoual :
Commissionor & Sucy. Lo thu Govte. of Assam,
* “Forust Oopartment, Dispur,

Mema No FR L. 42/94/40-n, -7 Datwd Dispur, the 29th’Uocumber/97;
Copy to :-
~ 1o The Accountant Genural (A&E ), Raggam, BUTLOla, Guwahaoti~28.
2+ 'Tho Undor »ucruLary to tho Covt. oF India, Ministry of-
Ervirunmuone & Fornqu,‘Pdryaanun Bhduan, G.G.0. Complox, -
Lodhi Road, Nuow Dulhi 110003 S
b33 Thy prlHClpdl ChiaP Consurvator OP loroats, Rogam,.
Rehabari, Guuashati-8, "
4. Tho Chief Consurvotor DP Foruqts (Turrltorlal), Assam,
Fanbazar, Guuwshati-1. . '
5. Tha thur Consurvator of Forusts (Wild'LiRu), Agsam,
thuburl, Guwahati-§g, - '
6. . Thu Chicf Consorvator of Forusg (JOCJHl Forustry), Agsam,
oo Narengi Road; Guuahati- 24
7. Thao Chiuf LOHJLFVJLDr of Forosta, Rescarch, Uducation and
Working Plan, Assam, Guuahoti- 24, '
8. Thu P.S. to thu Ministur, Forsst, Assam, Dispur, Cuwahati~G
Por information of tho Nlnl"LULo :
9, The P.Y, to tho Chior uucxntury, A am, UOispur, Guuwahyti-G
for information of tho thcf SuCTitary e ' o
10, Shed U, Harsprosud,IFS, Conservator of Forosts, Eosturn Asoam

L CllLlU, Jorhot. .
e Tha Duputy ULEUCLDP, Asaam Govt, Press, Bomunimaidoan,
Guuwahati-21 for publicotion of the obovuy Notificution
%«m%“ in thu next Lasua of thu, Ngsum Gozottuoa,
' "‘"s-\\\

E e 2roete.,
AT .
:\_/ //‘;"‘/‘/\1 . ., .
o tho Govt, ur Assam,
timunt, Oiapur.
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| ANNEXURES B3 by ng Play,

>
GUVERNACHT OF ASuan ¢ A
DEPARTOENT wvaeresy DIspUN, <b%“jlvﬁ?3' 1 :}ftcéy\&)&)(

/. FunesT

; OROED UY_ T GV s
by TMUTIFICHTIUN
, ¥ Oatud Oispur, tho Gth Juni/y?.
o . i .
s ) . \ . . .
: HO,FNE, 51/86/62% ¢ Shri Abhi jit Robho,I .F.5,, B.F.O,, Kacimguin j
of Olvisionj Karlmgan] is proms thu rank of Consurvator ol
g Forvets snd pastud as Conservator af Forusts, Southnrn Ngsgm
d -Gircln,ﬁilch r with offoct Prom tho datg of taking ovur chorgo
VicaAShry V.KwViohnoi,I,%.%, trongPurred. |
MOLFRE. 51/96/6250 t kn tho intorest of publin sarvicu, Shri V.K,
VlshnGTTﬁ;F.So, Conservator of Foruata, Southyrn hgnam Cirzle,
: ~~ Silchar %g‘transPorrod and posted as Lonoervater of Forngis,
Wegtern fssem Circlo, Kokrojhor vith Hood Guorkor ot Ohuard
“for tho fima weing with ¢ffect From Che Jolfid TP ol ifg vy
charye vEco Shri M,.M, Sarma,I.,7,5. Gunsorvatur of Foroghe o
Brnoalgnan Sociol Foruvalry Circle fsr”li”vwd UV‘”WiiHHHiWIIHH T
charye off Uustyr ag- i .
AR TTrrn | -
' ‘ Sd/ - 1, Sonownl, :
7 Commissionur & Sucy. s Lho Gavlienr Revan,
. Forest Oupartmont, Dispur., -
Momo No,.FRE, 51/9;{:5/62--5], Ootad Dispurc, thy gLh June /97,
Copy to i~ ii : '
Ta Tha nhcoouptont Genoral (ALE), Rasnm, Shillnng/ﬂuanln,ﬁuuuhuhi~2n.
\}H’ Tho Princ%pnl Chigr Congnrvuter of Faorosta, hisaam,
‘ Huhmburi,@ﬁuunnuti—ﬁi
“ 3. The ChiaF@COQsarvatof of Forenta (Turritorinl), Kneam,
Rajnorh R@ad, Cuunhoti-3, ‘
4, Tha Chief3Consarvatar of Forosts (Vildlire), fonam,
. G, Bz;rﬁiah-?lopd, Cuwabigki-24a, -
5. Tha ChigrfConsorvator of Forusts (Sociol Forunbey), nusam,
‘ ) Zyo Narongl Koad, Guuahati-24,
64 The ChieP%Consarvator of Forusts, Hosvarch, tducnting
' ‘ and Working Mlan, lvasam, Guuahati- 24,
Y AN Thu UunsuM otsr of Foregto, . . . ., T
a3
N ahri UQK,E@ishnoi,IFS, Conaurvoter or Fcrdsts, Snylhnen
Reegm Cirdlo, Silchar, ST
9. . Shri H.M.3§arma,IFS, Conservalor uf Forestay Dangnigenn
. Sccial Furhetry Cixclu, Eongaigaon. e
1U. . Shri Abhi ¢ Rabha,IFS, Oivieional Facest Officur, Yaringan o
, Umv;sion,,karimganj~ : - ’ A
17 Thy Olvisignal Foroat UFPjcnrs concornud - ., L, L L, L,
. K . ‘ o
- 12, . The P.5, tg-tho Ministur,Forust, hsaam, Disput, Guurhati-g -
' Por informgtion of thy Minister. :
. 13. .. Tha p.S, B thu Chigr Sneretary, ficoam, Oiopur, Guunhetl-g
b . for Informgtion of thy Chiar Secratory.
Loo14, The Deputy gltructar, Nagom tovk. Pruvs, Bamunimsivon,
9 _ Guuwohati-21 ror publicution gf thu abuve Holilicnation
‘ in thoe nuxtfiasu: of tho fasam (dyutte,
.14, Mizeunal F@?u of tho legfse N
- -) N ; -\ )
AN it by.drder cte.,
. '?: . '_ -."I. ) - .
i ', . fiptr b :J".'f’Zy. tl.)_ !L‘h(‘ Lol o or Neanian,
Ao 3 Forwzh Geoptt., Di e,
Po ® e ,
i .
kS S
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SIATE  OFFICER  OFFICER'S HATE VEAR OF  EDUCAT- . PRES.SCALE PRESENT POST REMARKS
S0 CODE §O. DATE OF BIRTH ALLOTMENT LONAL OF MY DILOF.ARPT TO PRES
L RECTT. : 7. OF.APP QUALIFL-  DATE OF ’ .
SOURCE 0 155 CATION  APPTL.
0 SCALE
6028 3R, Taw a8 v g.fR,, O, grandd
; G1/044  SANTOSH PAL STHGH 1983 7700-5008 DD, PP, HOEP, AGAINST CDR
‘ B2/81/56 89/85/83 p1/84/92 '
RR
' 0029 i), 3IER rRigikeiE! ' 3,4, 3,.9.99,9%, affal
E 81845 ANHTAR H HUSSATH HHAN 1983 4500-5708  CF, E.ASE. ClRCLE
b B2/86/54 09/85/83 By/87/97
R
: ge30 swir-a, 2.0, W ., 0,8, wif,aREe
. ai/ede  C.2. MARAK 1993 B.SG 3700-5000 LECFURER, SES COLLECE TURNLHAT  AGAINST CDR
| 9Ly 16/85/83 B1/04/92
' m
. gt g, S0, s o an,a,3f, a5, 9, R
s /a9 6.C. DS “CHOUDMIURY 903 B.SC 1700-5000  DFO, WL DN, SHILLOG /
}*}S{ ﬁ 01/81/46 TR B |
A SFS :
; g7 3R, Qy are Rig <o a,g,, a0,
! Cfved0 RIPU Do SINGH 'mmnnf 1984 4500-5700  CF, WILDLIFE
G e 89/89/55 24785 WAVL .
D )
ALY ' .
‘ i 0033 s, 2uR B SR a,g,, sed, .
© Y849 DEPAR HARA pRASAD ~~ 1984 4508-5708  CF, E.AC,
Uu«"” » | p4/04/58 p1/84/84 1006/
W R , o
N8 ! ]
oM 3, O T C3a4,
(/047 CHAHDRA HONAN ~ 1984 3700-5008  DCF
A5/87/5% ' VLN Bi/04/93
iR
8835 gran-1, gifvsia un : - ad, saeg, .,
Q/OBJ (/851 ADHILJIT RABHA 1984 ‘ 45a0-5708  CF, WAC,
N L 20/86/61 01/04/84 16/86/97
‘ th .
‘, g w3 Pk i a4, IR WS §,
- & T VS ANIL KUAR SIHGH 1984 4opp-5708  CF, REE.
N 15/01/57 24785784 RVAL
' M :
I .
fiC MEF CELL 19 . Hic Hil
NG
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Throughe The. mmm:a, Chief conmwmz of
Eommw, Magmal.agm@ amm@m@ B
awajact §oo wqmz: ﬁo: px;om@w;m Lo SWMQ;&KM ac&m
\ : of XkSe .
Refersnce = . mm oﬁixg@ Lett@x: Hmii@/&/&ﬁ'jgm/bm
A ‘ X@/@Qs Sﬁte l@e@@grye
4%, "

m coz,mmnmu,on Lo t:h.x.a ngmces latter
clted aboveé I hava tha hox;our t.o er;,ug to xo\m k&nd NG

L.,ce th e ong more officer of 388N - c,hartr"x' 051 the Assam

: tt ghcuuyas Jtemd&m I.umat Sm'v.icm vxca wn:&, m:m Rabhay

IFG{RHB4) hed baoh pa:omamd to the ranik o£ conservator of
Forests. (A copy of tha Notlficition o mm offact 46 one
clomd hamwith for ymr m\w\y mmwm@bo N

This j.e ﬁor £ avour of yo\m Mmﬂ informa
tion end ngc@amxy astione |

Emmmm gos : a copy of
: ' Not,&mwtiun

(G Das C’; :‘.Swdnus.’.ﬁ. xm)
mr}aﬁ,m Plan Officaky
E*‘agh@,l. c%[%gshg,ll@flge

MemoeNOe b .W/s/m/@m;/m.@zv/ W, Do snil&.@xxg@ m@ mgﬁth June/97.

Gopy in eﬁvmce m ﬁéamamed to tha se

o Principal sSecretary to tha Govite OF
M:ghmldyaa Forest & Enviropmont Departmebe \mgnm,@@,
shillong for favour oﬁ ‘his kind &nﬁoxmu‘ci d

A

) . IR ’/,-/
4% M : ((wmm d}hﬁugﬂg x& )
1 o Horlting Plen OfEScere
' (ot %&*@km&»«;{@@ﬂhikl@m@ o
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. GOVERHMERT OF VEQH AbaYA ANNEXURE "é (U’l@
OFFICE OF THE WORKING PLAM OTFICER o MEGIL L ApSHELLOUT °
ARMAHRRRRREN N7

LEO.MWP/B/PB‘/GDC/W;IV/ W /Suea Shillong, the Zlth June/37e

mea . ' )
shrd Gedad chowdnuuls IE3e
vorking Plan Ofi*ceke

1M hiad ) o SndllGinge

TO, '

The Principal secretary O the Gevte
ot deghalayds koroets & Envi ronment
. pepartment, Shi 1l oK, S

Throughe : '
The Poincipal Chief Congarvelox of
Foreats, Meghalaye shillonge

subject i= Pier. £9% DEILL0. $0 JUSSKE
peale ORLEER. ~ ‘
Roference = Thisz Off£ics lettex Hoe v /8/PE/onGd ‘
Pt‘.tIV/1132-83. ate 11060970
Sire | :
1n continuation to the office lotter
clted above, & have the hounour to brilxj O yOur Rind
potice that the poattion Of ahrl DeGeBurual and Shrl
54ROy Chowdhurds both Officexrs Of Al eSe{Class=1)s
show in the appointmant lgtter nominating them alorg~
with vhoeir 6(siy) other collegued fnto the Xelebe was
subnacuently reversed Ly Covte ©f Indld wille Lsuulng
the order £ixiyy chely year ©f allotueat resulting 1nto
pulling ghem dows lu tho gouloritys Tha £ixation of yoak
of allotmant of all the sleight)ofilcers was Ghullenged
in the Hon'ble court of cential aindntatrtive Tribunal
(CoaraTeds GgWVistmoi. IS and revegs
siny ©f the positiin cf the CIFTccEs in veder of senlom
rity at the tino of £ixirg chedr yoor OF allotisut wad
wne of the umfmzis for such challex:ge‘. vltimatolys tho
Judgenent 0f CeireTus cuwihatd 4n this cee0 vant dn foe
vour of anrd vishnoi, I¥s and tho Tribunal passed the
judgenent that the position of the af{oight) aefede Offee
ficors in ordex of thelr penlority showid at tho tims .
of tholr appolntment to IFS uhould b3 :r.uintained for
all time Lo cOme aid for wll pre.cti.ciul purp:dacm. (:orisa-
quent wran the judgemrm af CeneTe the officors who Wl
timataly hocate junior kO ghri Beruah & gshri Roy ChOuw=

dhurd viad cJroady promoted tO aupertine scales Tharefore

the senlority of chri Daruah and Shrd ROY Chowdhuxd had
to ho restored py the Govte & AgBan U8 & £all out o&
the jundgemant of ConeTep Guwaulde 1o oxder to d9 B8O

M»%&eé’

v Q.,a_:du ; 1 N
eat®
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N the @ovt;o oi‘ A@wm .i,n t.mr’ aepm:xgm caﬂ Ec:x:esm and Bow
v&xﬁmvmt m:o ated ﬁﬁ mm)p@sm M g}tmmwator of Poxrests
&wthe: effica of the. D:Lv,&@&ona t}xm e?o@v@ attm) Of £4cseiyC s
wore holdiny aha@g@ a &km@ time and thay mm pmnxma
a8 CoFs spainst those pcgm cmazmd (eap&as of the Notle
£4cations of thair pmm@um o wa&l & c@amﬁn of 6@&&3
posts off CoFe ic m\elosea hemwwh gca:' youa: reudy mﬁe«» ‘
rence)e Hmmvex‘g ezm cmm&m oﬂ e*hcme a(t;wb)posw of

Cofe wan on th@ @on&ﬁ,mm‘a i'.ham tm}sa would b &boMmhm
once mgmlép: wcm&@@ c\é coﬁ‘a m‘isms ; . th@me‘

: xn vdew @ﬁ (NN abovaa g wcum hm@ly . i
pray to ymw ho%aux ﬁ@x: czosmmm’ing px:cmting me &0 3
. - gupertine sc@le in the &:&aﬂi.l@r m«mxar 93 WS .icrm vy . :
v the Qovt, of essam in the ms\m mnuwma rmso fn oxder
| €9 protect my wm.urs,ﬁ;y “and save iy fram tha nw@lﬁ.ation
- have been mzdez:goi ng siuce tﬂw t.s,'x@ b4 hwe been au.perw
ceecdad by my juniozs in mawm

P RN A

ma for thia*uai: of. yoxw Mn&nwss. X
shall ro ’mixz mmx: qmmiul to your honouxe .-

A ; It would not ba ouvt of place €0 maention
hers thet 3hrd M::zwj,ngh, IFB vms thao Conf"'"WcstOr m ¥Cres
rests in chwa of wox}ci.ng Plan r)ivﬁwon, I'aaghdloyae Shil-
long during: the p(.riuci ﬂram nov/m. t ch/ﬂse e

,

Encloguma-am m abow;:g _ S o
ca . | '-‘Y\:um \‘ad.thfu}.}.yg

el
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o o L . (Gauaﬂ owd urﬁ.,I‘U)
Lo : : ' W’or‘s.i.ng PlLan Gfﬁiu.e&‘g
V@ghaldyaﬁhilwmw

Memoedoem*&'/d/ﬁr/ouc/i’tatvﬁsopated M.llcmgo tha 23 _ch Juna/97.
copy in &dvanca ﬁom«g,dna to am-
‘ The Prioncipal sacmtﬁy t;o the Covie OF

m@gnalgy@@ Foreste & Enviroamant Depontments Shillqmg
for fuvoux- of M% Kkind ﬁnﬁ@m&%ﬂ@&'&e :

g
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. {GoDas C ’b%&‘mu“xg
working Play Officer,
M&“ghalawmoﬂm.llm’me v

e T e R

" a0e0c0aks

e TR e
KoelleWia | S o AR bﬁ M




B

B ) —
?' Hl’.u 5 . N 2% nd " ot e
| ANNEXUNE- £eo j
GOVERI;‘\ZEIJ A OF I@MG}IJ \IJ 3%{; Wwﬂmﬁ Tl e PSRt e
OFFICE OF THE WORKENG PLaN OFFICER, MEGH LAYA, SHILLONG.

N Vet

NOs MRP/B/PE/GDC/PLe IV/ 255 - 5 /- Dated Shillong, tho ‘27“15M%/97.

rrom,
‘ Shed GeDas Chowdhurd, IFY,
working Plan Officer,
Meghaldy ey Shillonge
To, ‘
The Principal Svuretary ¢o the
Govte Of Maghalaya, Forest & E.nvi.mn«
ment Deravtinznt, ahillong.
Through, fuoper Chmﬂ@lu ' j’ﬁ
Subject te , Prayor for promotion to Supertine
Scale of Indien Forest Servicge
Hoference fe My ropresoutution Noe MyP/B/PF/GoC/
PtaIV/SO@ Dte 10“1 Jlmeg 1997,
511,

X dnviting refexence tO My representae
tion quoted «hove, T have the htnour to lar before you the
£ollowing facts £or £avour of vour consideratiom end taking
nocessary «otione |

1o That Six, 1{one) past of Conservator
of Forests was almédy avalldole fdr filung up by promo=
tion at the tire of my sumipting t.hea ::*e:prcw(a:m:atzj.cm.}~

2. That Sir, with dtautn.!.ng the &wemnm
nuatdon by. shid Sanmim;h, IF5 on 31«-%9?. the available V@a
cancles of Convervator of Forests had gone upto 2{two} on
that date and with my senfority, I f£ell within the vmmciea
avalldole for promotion to Conservator of, Fak asts{CK) {"de
pepmty Cconsgrvator Of mmawtmr; Wil c.z I liad hoen doprived

of£ on that date. 'mw/ /demal of Jusiice, naetucad sccps of

\
promotion and squitye

3o Thet 6ir, your hurble petitioner haa
beep put 0 the erbarresing end hund au.ng @ﬁ.tuafion of
YeCyus 7S
being awoerceded by direct maw&%&%m in sssam dua to Lape
ges on tho part of the autlmr&t&osz in ohserving the mandes

tory provision of Rules in matter of oonlority.



o224

4o That Bir, whila tha intercast of tha ";7

ciroct recrults heve wecn metianiougly grended and their

prometion 4n the dus dama/c_&ﬁic:ﬂ, m;.i«ak; ware guarded BLriele

Ly foliowbng the test Of the rulon, cven iu cerball Cuges

by sresting soms ex-gadre posts «lec the promctionsl aves

‘nues wake kept opeils yuwﬂmm&@ patftionny wvould beg to

subrlt that he dld not receive such benevolent treatrept
from the Imuthvor,&.t&w who ware qmth@é.xcz to tha ldgitimape
clalms and aspirations. The togatmeat € the authorivies
in G2aldng with tha fatsrost Of your "widdde putdslouer
wag oxprossed moye in violatlen of i:hé': needakory provie

silons Oof Fulo rathex than alherarie 40 hhame Tha nat xom

gulty hes beon aluﬂl..tct;lng wndue hardship to your humole

~

petilioner, ‘ \

In then contaxt, 1.& would noh he sut of
plane to mention here that whilo shrd Hmo‘mmmi}; IFS{Pa~
tired) and Shrd ReOolol mygbzd, IFS (Retived) twas :m.qa@meeﬁfzdi
by officers %‘& ﬂ-xsammzwe,mg, the Duvte of Yenhuslwa fun no
time eocomedetrd thom {n Mophal ya {0 Geelipg with thoir
AnteTRats An iy pnoe L0 Al ] \

| In viagw cf;‘:' L woova, §owsald st £onw
vently pray thet the authord thos woukd be Idud encugh %o
taka correatlvy measures Lo redooss the gilevamces of your
humble petitionor.
' Shoudd yome hurhlo ;véf;:- sLongy be granbed

Blo Aua elodm hoy & duty boumd, v£13 pem-dn gredaiul L

tha authoritlose
Talthil ully;
\ e Y

\,.

R

{CeNtan CRGNEhULL c2ES)

porking Pl.n Officer,
Magh alay e, 5hillonyge

z ' BANY ‘ . 'h_" y ep&iﬁ“p .
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Coppt 4n advanca £orwerddd for iaﬁ@me&u@n to 9w

Tha Z?z:mc;&pal Gecxret ‘ﬁ: o the Govte
rtamshite Shillenge

of Moghalyres Forest & Environmsnt Dep

(“«Dcm i
Working Plan oﬁﬁie@x@
M(rwwl ayasShillong

300000008
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|  ”li£y£ng pericd of service for appointment to Selection -
' “]Qrade 0f the sexvice in pril/RS5 and with my seniority I gg
,qu wcll within the quota avaj.labl.e for the purpose at that ', ];

WMV MIWNIIEP TS Wo Taadiidtdd IX M tuvyivyt">~"~=— _ ¥,

" OFFICE OF THE, + WORKENG LAY owzcm,xmmmm,suxmom,

ﬂﬂﬂﬁﬁ&ﬁﬂ@ﬂ

No.,pw/a/pp/cr)c/s)?/sas, " Dated shillorng, the 20¢th’ 0et/97,

© From, B . o oo
8hri G.pas Chowdhuri, IFS, 17,/
- Working Plan Officer, = Py
- Meghularas. Shi.llowga o SN

Tha Principa& Secreta;y to
the dovernment of M@ghélqya.

. Forests & mnvizonmﬁnt Dapartment,
‘~8h&llcnge '

Through s= (Eroper Chdﬂﬂel)e

Subject 8= - - Prayer £or promotion to Supertima e
- Beale of IoFoSoe o L

Reference - "By'@urlier representdtion No, Mwp/
' B/PF/GDC/PtoZV/.ZiBS«BZa dta 2:8697¢

Sir,
In inviting a refcrenca to ny earlier.
repreuentation quoted above, I beg £o state further th@

following facta ior £ avour Of your kind aympﬁthetic cone

'sidurutiona

Th¢t 51r, althowgh 1t usually took ncdrly <

':-16 to 18 yeers for membarm of State JForest Service (aF“)

| -:of both ASS an & nghdlqya winga to ﬁbve ﬁrom SFS' to IEB

‘but in my casae. it took exceptionally long nedrly 24 yearaev1
 xt was primari{ly dua to nonwavaildbility of promotion posts s -
‘a8 .a result of nonmadherence of mdndétory provisionsoﬁ the
”sezvica Rules by the State Govt» as ‘well as the Govt, -of

Xndia viz, holding of triennidl rev® ow o£ cadre and drawal
of dﬂﬂUdl sc;cct liat Of SFS Officers elligible for promo»

. ~t.z,cm to I1¥S. This had jeOpardiaed Iy hopes and dspix:auom : "
}fﬂto rise beyond the xank of COnserVator of Forestse ,j f’”ﬂj, CTRATR

)

Eg*EEfE~§££g_El§999gh I completed the qu&m

time as! ‘per thae provision of the IFS Rules in operative then
but-even till dahe I have been denied to such appointmcnt
due to reason best known to the duthor&tieao In -this regard
my representation No. me/B/PF/CDC/97/2139 dto,1437 97 may
kindly be retezredo DT

4 *.ht;ur. Y thia context it nay ba mentioned here

Q

that nw juniors in Assamnwing of the aervice had uinco baan

P

o :J;,- @‘%
s | A@#me
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i

appointed o the Orade in supercesion of minge !

3o Thet 8ix, although I could forsses
the bleak future ahesd of mine due to total apathy shown : ‘,
to me and for that maatt:ﬁemg the memiders of the Srs by §
the authorities ip daaling with ;ﬁhmr légitimate elaims
and aspirations, even then I worid very hard and with
utmost sincerity to the satisfaction of my higher authow
rities with a great hope that when ny tura for promotion )
will come, X will not be dented of 1t L timaz,

4o That Sir, while the interest of the
memders of Meghalaya wing of the Joing ABaeMeghal uya
IFS have been meticulously guarded &g the past and nog
only. their promotion {n due dates were guarded zstx.jict:,ly
following the text of the Rules, even in nEy cases thay
wera glven out of t;um bromotion &n supercesion to a3 many o
43 3 to 6 Officers of mwwmg of the joint service, ?,
However, 4n cube of your hufpble petiticner, complete apathy
end discriminative treatment had becn shown Mp the euthow
ritiess The treatment of ‘the aithorities {n dealing with
the interest of your humble patitioner was expressed morg
in violation of mandatory provisions of Rules Kathox then
adherance to thems The net results had been inflicting
undue hardship to your humble patitionor,

It may he rofterated that Your hurble
betitioner hed since been supercedad by the mombers of
the joint IFS of assameChaopter ang in simdlax cases in
past @fﬁeétﬁ.ng tha interest of the Officera Of Maghelaya
Chapter, the Govt., of Meghalaya in no time promoted them
in Peghalaya &n dealing with their interest in edherance
to Rules even by craating ex~cadre post,

In viaw of the above, I mum\ once again
most fervently pray that the banigh Govt, would be kind
enough to taks similax corrective measures as in the past
to safeguard the interese of your hunble patdtioner who
had w1l along hie service carrier been donfed of Justico,
natural 's@apa off promotion and equitye Aud more a0, when
the vacancies 4{n Ctunservator of Forests level pests are
nmé «vallable for it, '

Should your humble petftioner be granted



his due clalm, mu
to the authoritiocs.

e

as duty bound, &heall mmam gxateful o

Yours £ aithﬁullya

(GeDas Whowdhurd,ZFs)
Working Plan OQfficex,

MaghaldyasShiliong.

Hain0e N0 MP/B/PE/GIC/OT/S50 Dte Shillong, the —th 0ct/B7,

Copy dn edvance for

" Tho

warded for {aformation O ge

Principal Secretary to the Gavarire

mant of Meghaluya, Forests & Environmant Departrent,

Shtllong.

KeRoWe

mzﬂsﬁ;z‘g Plen Officer,
Msghael cyas8hillony.

w § FICQ G o

-
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GOVERNMENT OF FEGHALAYA

ANNEXURE- ”«76@@

OFFICE OF THE WORKING PLaAN OFFICER . MIGHALAYA, SHILLOUG. ,él,
UOMWR/B/RE/GRC/ PR IV/ E 73 ¢ Dated shillong the P{)ﬂl;l pea/97.

. ‘;:)
Fromg « Shrie GeDas Chowdhurd, IFS. - : -

e e

warking Plan Officer,
Meghalayda, Shillong.

TO, :
The Priuncipal Secretary to the Govt.
of Meghalaya, Foxests & Eunviroament
Dep artinent, Shillong.

fhrough, Tha Ptincipal Chiof Conservator of
Forests, Feghalaye, 5hillouge:

Sub jecti= Prayer f£or Pay-protection.

Reforences This Office letter No.MwP/d/PF/GDC/
97/549. Dte 20.10.1997,

Siv,

In inviting a reierence to my last represen~
tation eubndtted vide this Office Lettor stated ebovae, I ma
the hogour to say with deep mgret; that till date Iy prayer
for promotion to the rank uf Conservator of Forests has not :been -~
considered by the Government. I am not only fealing axtramly
hundliat.d on account of ny Juniomdin Assam wing aunezc:ad.mg
e but I have bccum uppmhc-amivea of drawlng less aamry than
Lham consequent upon sanction of revised pay by Central Govt.
ea the recomendation of f;he Flifth Pay Commission weaefa 1e1.96
This would be a gross dnjustice to me aud would «dd further to
my hund 3 ation.

In view of the Juove and a5 a meausure of relief
to me, I beg to x:eiiuest you kindly to protect my pay in the Re=
visod Scule ot wa earliest possible and wecef. the dape nmy Jue
nior in a3sam ving vice Shrie D.Hm:apraséd, IFS had heen promo=-

I ted Le0s 3,697, 4f the regular pronotion 48 dolayods

I would like to x':m'n;ion here thuet it may not
require the pay-protection to me in the exdsting scdle ag my
busic o0 36,97 was Ree 4350/~ whereas the bere minimum in Conser
vabor Of Forest's Scule is R3e 4500/= peme Howaver, there is hef-
ty like in pay of aluwost all level officers da the re.viaed acale
with bringing of Indlan Forest Service at per with tho Iic ERLdRS
service vwhich is the ceuse of ny u&pmh@nsxon for drawing less
than what ny juniorsin assam wing would Lbe entitled to draw now

D . |

-



which ?n all prob@bélity would be the bare md, nd fnum of h@mic

Pay of Conservator of Forest f.e. RB. 16,400,00 whare@s my ‘,2
baeniec in revised scale is lik@ly to be £ixed at Rs, 13,120.00
on 306,97 at Junior mimt,matmtive Grede Scale as T am yet to |

be oppofuted into qelection Grades Iymay not ‘be out of place to
-mention that many of my Juniors in assam wing of IFS had long

been appointed im.o the Selection cx:ca(iea

k\\
Youré{ falthtully,
: \ .

\
i
;

.. IS
i

(GeDas Chowdhurf, IFS)
working Plan Offme:r@
Maghalwyapshillong.

emo NOQMWP/B/PEVGDC/PteIV/(;g‘3‘ Dated Shillong thefﬁ?bec/97a
Copy £nm advance forwarded for inf ormat Qméo

The Principal oeczeta;y tp the Govt, of
Meghalaya, Forests & Environment D@patmntg Shillonge
A tR

(GoDas Chéwdhurl, IFs) |
Working Plan Of£icer,
Meghal ayagShillong.

QRPINDID

BoiCe
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f\w&w RE- (cg\h(%

R

&L ,\r " GOVERHFENT OF MIGH.ALAYA
OFFICR OF THE WORKING PLAN OFFICLR, mau,.zmm.sxumomm 0
1}! RE&aaN %\ .
R R
G . ¢ ( . BN ey
& f-r"’ No.mwp/e/h;p/c%] Dated shilleng, the»?g'th J«n/98.
£ 5*‘ ' N 5
V' From, i
¢ Shrd G.Das Chowdhuri,IFS, o

working Plan Officer,
Megtmluyd, Shillong.

3¢

Ta,

A i it e

The Priuc&pal bccmta\ry to the Govt, e
of Meghuluyw, Forests & Envi romnent Co
’ Departient, Shilleng. v
Thx:mhg . | R 'I:
- 'The Principal Chief Conservator of ',
i o ~ Boreats, Meghala_yca, Shilleng.
Subjeat f= ;:E?myear for prmu.@n to Supertime Scale.

' \ 1

Reference s« This Office letter Noon\P/B/PF/ODC/AQ@
' . " dte 20 109970

PR SR E =LA P SV 1SN sy

sir,
L In com.mu«sticn to the Office letter

quoted abovm I have the honour teo brlnq to your kind

)
notice that 2(twe) moxe Officers of nasm»mwing of thas

U N S S0

mswmgn«laya jo.tm". Indien Foxest ervic:@ Junior to
me viz. Shri R.Dm? Tanwar, IFS & Shri a.Ke.3ingh. IFS \ \
both beﬁ.ug RoRe '84, had been promoted to the rank of \ ﬁ‘
Causervatox. of Forests {n the month of Dec/?’i and Jan/98 ! \\,
:espﬁcml.\fely whersas I «m to express with dcep anguish

thet the OGovte has not pretected my interest so far s

N I have been superceded in tha n::ff;t‘:hvff‘gﬁxig.ﬂ‘mwo It !
may be mentiocned here thet 2{twe) pests out of the seuce
titbed cadre atmhgth of ’Mﬁghaldya wing of the joint
Asgam=Meghal uy @y Indien Forests Service viz. Censerva-
tor of Furests(Reseerch end Traeining) «nd Chief Censer-
vator of Forests(Social Forestry & Environment) is lying
vacent for quite sometime, Presuming that in all probae
Pilities those vocancias could not be p&rhapa £illaed wp
by the Officers in order of seniority due to thelr unsa-
tisfwotory service records which hed blocked the pruspects
of eligible asspirants down the line, I would like to bring

it to your kind notice that in similer situations {u Azsaem
' f‘-%&

YT A

g&w

Aav"“’”'
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¥ \ JYiag of che vervice in very recent past, the Sovt.

of assum 4n all falrness of thing promoted the
©1igible Officers down the line setting esi{de the
cagses Oi the Officers senior to then to be reconsi-
derad in due cmurée in ordexr to keep the morale of the
eligible officers high and xespecting thelr service

recordse

In view of the above, I am to once‘
@F aln r&qyest'you to promote me ot an earliest with

retrxospective effect in order to protect my seniority.

Yauré althfully,

.»"//‘/‘
-, \\. A”,/""'/’—/.,
(G.Das Chowdhuri,IFs)
warking Plan Officer,
Meghaluy aeShillonge.
Mero.NO. Mw/8/1E/GDC//6D | Dated Shillong, the < Z.th Jan/98.,

Copy in advance forwarded tO §=

The Principal becretary to the Govte.
of Meghalaya, Forests & Environment Departmant,Shilleong.

- X (... \K

z};
{(G.Das Chowdhutl.Ié$
WerKing Plan Officer
Meghal @y s,Shillonge
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COVERNMENT OF MEGHMaaYA A X 4 ((’ \,h&

oz?mr;m OF THE WORKING PLAN OFFECERE 8 MEGHALAYAS 8 SHILLONG.
— mwmma N Y \" 4

- LY LY

sa@@mw/afer/am%w/bc, Dated Bm&l@ﬁg@ the Aane/ma

1
H

From 3 GoDas Cheudhuz‘ie 13 I
: - Working Mam of€dcer,
Mﬁ@hﬂMm@» ghiklonge

T, ' | ‘ :
' The ?z.im&ml Sacretary 0 QGovie of Moghal ayas

hereste tm@ Enviremmont Depactmont
gmnl@mu

Theough ¢ The m&m& Chicf Conservetor of

o Fereots,  Meghal qre, Shillonge

Sub 8 P ayer ﬁézr; Premation to Supertimp geole of IFS.

Ref 2 - This @ﬁﬂm xmmr Neo rm/a/m/cncfmaw/mgs
Dto e 37030930 T

Sir, R o f

In invitaling roference to my last representaticn
submitted vidz this ogﬁm letter quoted above (copy enclesed
for raafy refeoronca), X have the honour to further request
you to premote mo without amy further deley and with setrug-
packive effect to help encbling restering hy seniourity.

Enclosedi ¢ &8 stated. _
. You

Zatthfully,

(G nm c’mmkmx’ia IF3)
w@mm Plam 0f5icar,
Maghelaya,8hillong.

BARARKANG

}amo No.MHP/B/PE/GDC/PL.IV/G\F, DtoShidleng, the 4  JunaddBe -,

Copy in advance foxwarded for Anformatipn to §-
The Principal Sscxetery & \

\&ha Govte ©f mgmlege@
Forests oud Envizonment DRapertment, &h«.l,@ngg

CG.D@:é ' 'ﬁméhw;c*i,i P
voxrking Plap CL£ELiceR,

Maghalaya.8hillong.
aataRnae
=3 OB =
EO I o
A
B
ocdte'
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- L/ .
. ‘\.ﬁ,w_ CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. “7
o, :
‘, : R
v , original Application No. 254 of 1999.
Date of Order ; This the 6th Day of August,2001. .
. . The Hon'ble Mr Justice D.N.Chowdhury,Vice~Chairman .
. 5 The Hon'ble Mr K.K.Sharma, Administrative Member .
i VeaE e :
:

cLmnomby ks ghrd Gopal Chandra Das Choudhury, IFS
. . presently holding the post of Working
'1®LW¢ #{3 »/plan. Officer, Department of Environment
o and Forests, Government of Meghalaya,
ue .'".')‘-ivf"-ahiljrongo , « o @ Applicant.

v R,

~ .. By Mvocate Shri Se.Sarmae.

S0 3t = versus -

At i, 2 T s O

2. 1. Union of India, o
A through theSacretary to the Govt. of India,
o - Ministry of Environment and Forests,
. .. Paryabaran phawan, CGO Complex,
“ 1o0dhi Road, New Dalhi=110003. ‘ |

.. .2s The Secretary,

Environment and Forests,
¢ "¢ « Government of Meghalaya,

Shillonge. -
-7 3. The Secretary,
Environment and Forests,
Governnent of Assam,
Guwﬂhati.'

e

B e e e e B

« « « Regpondents

None present for thae respondents.

f . .
1

!

|

_____ i

.SHARMA, ADMN.MEMBER, : , I
' {

b

|

G By this appll,iqa\.tic.u‘n urider Section 19 of the Adini—ni-s- |
.7 trative Tribunals Act 1985 the applicant has claimed the .
; : b§nefit of promotion to Selection Grade with effect from
! : : a , April 1996 and seeks promotion to the post of Conservator T
. of Forests with effecttfrom June 1997.

vt e The appliqant:belongs to the 1983 batch of Indian
3 . Nwno s Forest Service (IFS),anu belonging to the Assam Meghalaya &
.. Joint Cadre. Thé juniors to the applicant were promoted

to the Selection Grade followed by promotion to the post

- e
;o A gst® : L
i | ﬁﬁk o - \ C L k"-&(/\g\gx"“‘?c _ contd .2
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of Conservator of I‘c>re.ext.s. It is stated that Sri D.H,.’.

) gﬁ/‘ prasad, who was at serlal No.33 of the Assam Meghalaya:

C§d:e seniority liat.Was prOmQted by the Government of?g
o0 . to the post of Conservator of Forests on 3.6.97 and was \

given selection grade with effect from 1.4.97. That shows{‘
that in some cases aelection grade was given bafore the
promotion to the post of chBerVator of: ﬁé?ests. similarly.

4 o sri Aphijit Rava.; who was at serial No.35 in the geniority
1ist of Assam Meghalaya Cadre of IFS was promoted to the
post.Of conservator of Forests, _Southern Assam Circle,.
Silchar with effect from 6.6:97. Similarlys sri Anil Kumar
‘Singh, Serial Nooss and Sri RoDas.TanWar.'Serial_No.32
in the seniority list both pelonging tO, the 1984 year of
‘allotment were alao promoted as conservator of Forests in
December 1997 . The applicant claims that ai.nce he vbelonga

to the 1983 batch he 18 entitled for the selection grade

with effect from april 1996 a8 the appliCant‘holquposition
enior to the officars of 1984 batch mentioned apove. The

plicant made representations dated 11.6+97, 216097
/' N
.é éhs applicant alao brought to the notice of the reSpondenta

post of Conservatox of Forests,(Research and Training) and

. , Shillong

Man&qing ‘pirector, Forest Devalopment Corporationégre Iying
yaCant. The applicant has also referred to the order of

this Tribunal in the case of sri V.K.vishnoi wherein it

had been held that seniority shown at the time of appointment

to IFS should b@ maintained for all time to come. It is

gtated that thers is nothing adverse against the applicante.

“him and had peen promoted to the post of Conservator of

o VLU bk o

s | -

od

A

@ﬁﬁﬁ@u

Al octt®

318,97, 301297 and 27 .1.985 BY representation dated 27.1.98

that two posts in the Meghalaya,being of Joint cadre, nend ly,

T™he officers junior to him were given selection grade before

e+ i o e e TSRS R

e et e T

a
< pempreepremyan e T

e

R
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Forests . The applicant can easlly be accommodated in one

of thoee two posts 1ying'vacant. The action of the respon-

danta in denyling the app11Cant's‘promotion Opportunity is

. \Hi oy
ﬁa}” violative of principles of na
Ferhand

;-,;oi equality under Article 14 of the Co

PN SR B

tural justice and principles
nstitutlion. The

;junior officers bave beon allowed to supersede tha applicant

which is against the settled principle of service juris-
‘ prudence.

..3. . NO written statement has been £iled by the respon=

dents yo.l and 2, namely, Union of India and Secretarys

Government of Meghalaya. In the

s

Environment and Porests,

némely. Government

respondent NO+«3,
|

written statement £1led by
{

of Aﬂaam it is stated that members of IFS beééme eligible \

poo oyre.  fOr appointment to selection grade at any time after first

... april of the year in which they complete 13 years of

service with reference to the year of al lotment and subject

to the availability of vacancies. sri D.Hara prasad was

. given salection grade and promoted to the post of Conservator

of Forests as per the rules- Similarly other officers

were also given sabection,grade on completion of 13 years

of pervice.
) ;”%f5“754\§\5 Nobody appeared on behalf of the respondents . In
‘V%,’ '\Ine §d tional statement f£iled bY

licant has been given selection :

el
Taemiamy

the applicant it has

e f ‘»" :
‘H\/ \ been stated that the apP

U

xad%’wmth effect from 22 10.99. 1t is stated that when i

A\ Lo ¢f§,sodnah. an IFS officer of the Assalt Meghalaya Joint

\w )
RYIER v
~T\\‘~~:-—-~€§3re was promoted as conservator of rorests in the State of .

MeghalaYya with effect from 15.12.94 his senlors were given

penefit with retrospective effect by creating supernumerary

jes in Meghalaya wing

post. It is stated that there are vacanc

cftthe Assam Meghalaya Joint Cadre . Thus there 48 no impe-

diment for giving promotion to the applicant from the due

‘ ‘ﬁB date . He cannot” te deprived of selection grade and Super !
U —"-(/‘:‘

the Assai wing have alroady

e s

\ C \.\~ &L\VL ~ . ;'contd...4

AQW“@& Time Scale when his_ juniors in
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. been promoted. The applicant has alao referred to the

e e -

" judgment of this Tribunal in QsNe 192/90 whexreby an IFg
officer shri H.C.Changkakati was allowed the benefit of

—— .

the grade SCaletgf principal chief Conservator of ¥ Forests

Az s e e e o . -
A s st ..
e L
¢
\

;%_2 C . ! mwith effect from the date when his junior was pkoMoted

2L} . . s e el e e <ty

gié_' ) Se We have conaidered the written statement £iled by.

ﬂg j; - respondent No.3 and the documents filed alongwith the I

};f ; ;g . " .. application. The appliCant haa made out a case that his i g

o : i

o . . juniors have been given selection grade a8 well as promoted ;
.« . to-the post of conservator Of Forests before him. The IFS S

t to the selection grade on

Rulea provide for placemen
of 13 years of aervicée officers junior to the
atch have been given select

rvide . There is no

completion
applicant who were[}984 b ion‘
cmpletion of 13 years of se '
1icant should also not

etion of 13 years. .

. grade on €
peen consi-

reason as,tp why the‘app
dered for the selecticn grade on compl
tion |

‘s claim £0L selection grade on comple

rvice is "justified and 1
re accordingly directed

hé'applicant ‘
g based on the '

o . of 13 years of se

The respondents a

e et bt =

eervice rules.

m‘,. to dispose of the representation of the applicact and j .
on grade on completion of i“%” ‘

;1“~"conaider hlB<Case for selecti

...__.———..._..._——-—3&——.

REST R
gt =

. -~ 13 years. S ‘ § » A
N --———-"" ' . K ' ;) CoL .
- , The appliCation is accordingly allowed. There fhall.
o N b H
- R v ¢
be no order as to costs. . ;
. o
' - |
- ; ' |
: . sdfVICE CHAIRNRN ‘ 1
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H
T,ZGOVERNMEIT or I‘E‘GPALAYA -
ST & EWIRONNFM‘ DI‘PA TMENT -

. .«
‘VORDER; BY "THE:- GOVFRNOR
ITO’I‘II‘ICATION

| ‘ o .' / -.‘.' L l. " _
A Datgd Shillong;the _1®tn,13ecew>ér,- 2002,

KWRT RIR

CtherVator df For\sts{(kﬁsedrCh 3 o alning) Moqhalaya.. thlong with
" gﬁ %akino OVLI nharge and until furt%el orders

"‘\':

.NO FOR 25/2002/484E - Shrl.,N S Burfal IFS (RP 1984) Dlvlslonal Forest
@fflccr, (Tralnlng) Meghalaya, phillong ls prumotﬁd.tu thc Super Tlmc:.
: SCalc of the IFS in tho‘scale of pay of Rs. 16 4“\)"456 zo bo«r/u and post.cd

A . .
‘:"’ ‘ i i . . . . . . - ‘. ' N
L el s : Contde..2/~
e e, g . . .
i : ' .. “9;(\‘;%\"’ " '
. : %@fby ’
" ! ERL R . !




rom thc datc of taklng over chargc and -uni il

P . 1

‘NO,F(R 25/2002/48¥H;W‘Shri.. 950' ynjah, IFS (SFS-1985) Plannlng Officer,‘
(Forests)‘ls pbomotb

£o thc Super Tima Scaly of tha IFS ln the scule

0 DR . . '-'I‘

;,Shll;ong with cffect Lr.m Lhc dato cf tahing B
(o 3 AP :
furtpexgq:ders;s; ;u;;‘z‘ N Y

DR PUEREPIN i3 ) ‘,‘:'

SD/~" B, Purkayastha,'

;.Secrntary to the. Govk, of Meghalaya,
ey wForvqts &: Env;rcnmwnt D(pdrtmcnt.'
. . Lt A ‘( N "
Memm NOsFOR¢25/2002/487I atcd Shlllfnq,Lho 10th~LcCenmer,2ﬂnz.

CQPY forwarded B0 g

Chicf Min,lstcr .:f(,-‘j: 'f,‘ﬂnur ff 'il'_lfc x-r-mnt ir.-.nn

e

The’ Privatc Sccretary to‘
bﬁ*the ChlLf Ministery .

o The PIIVate Secrétary'to 11nlsterj inChargL‘Tmrtst & Envlrcnmcnt
B f>r favcur of; infcrmaticn Of: thc Mlnlster.¢:., i :

3‘ The Accmuntant Gcneral (A&E); Mcghalcya Shllltng for fgv U uf
‘,;nformatlon ‘and’ necessary actiono Thls has tho_apnrrVal \f thg
Jo;ut Gadre Authori : .

. ‘ \ ‘
fal 4, ! e " ! ot

thtds;h3/-

. L * -
’ L T ! PR . .
> . . ° . . .
. . P " ' i ) .
' N + L . . *
peSW o T
. ) o : | . .
. “, *
.



— [{C);,‘h' . . .yﬁ‘

The Principal Chiof ConservatoX uf Foros .s,nghSlaya,Shillong

- for- lnform3+10n and nacossnry action. .

' T1e hder Secretary Lo the Govt of Indin, Minist 1y of Env1ronmon

& Forest oﬂjarya\mran BhaVan,CGD Comp lox, L:dh| Road, Now Dolhi-
:110001 C : : .

Tho Spcretary, JDlnt Cadre Hu{horluy of . Agsam- Meghalayn and-

v Pri nc;gﬂl Speretary to the bovt af Neqlnlﬁyg, Personnel &

AR (A Depqrtment

' The Commissioner & Secre tary &0 Ehe Goyi.of Assam, Dopartment

of Persopnel” (Persnnnel B, Agsam Secrctarwsk Civil,Dispur.

~P°rsahnsl & A, R (H\ Dgpﬂrtmont for Jnxarmahlon ulth refereonce

.to’ their /D Now3 1J/0° dt. 6.11.2002..

3

A1l Chlef Cdn"BrV1LDI of FOﬂeﬁisZConserV&tor~foflFarosts‘/
'Dlv15l0nal Forest -Ufficers. D : _

Prmnc@le Chlof Congervator of Fuﬁnst Hésam, Rehabarx,fLUWhaL1~u.

- ST C.Pi. NJrak,IFS Dlv15lonvl Farest Ufflcor \Terrl“crlal\

/U st quu Hll]“ DlVlSLOH,]Urd.

" Shri G C. Das CHJUQhury,IFS Managing Dxloctﬁr,Foraét Dgvelopment
Cirporatian of Naghqlqyd L-d.,Sth]sng.. - .

 _Shr» N, Se Burfal, 1Fa,01v leﬂnl Fdl.¢t Ufflcor kfrwlnLng,

nghulaya,Shlllong.

Shr\ Y, S. bhullal,IFS DlVlOan“l Forect “Fficor, Forest Uiilisation
: DlVlslon,Naghalaya,Shlllonq. :
shri B.K. LJngua,IFS Di'visional Forest Urflcer Kh?sl Hills

Wildlife UlUlolan,Negzalaya,Sh1llong._-\.

Shri- P. S, Rynjah IFa,Pannlnq OfFficer {Fore )Negh lqy1,51 I]nng.

Shri T, TeCe er@k,IFo,ChLCF ‘Consorvakor o7 orosbs, (8ncis) Foreahsy:
& EnV1ronmoni, MBQhﬂl”YO,SulllOﬂq. ' . -
Shr1 S, Kumar,,IFS Chief Censarvator. nf ergs' {Roscaroh,frmining
'ulldllfe) Naghalayn,5h1llnng. o )

shri G Budnuh,IFS CyngeTvaior oF”Fﬂ*GS's-(SDGial Forestry &

o EanTOnmonL ) Mpthl”yw, Shillong.

20+

VAR

22,7

- The D\Tectcr,Pr*ntlng s Shationery,Msg n\luyo,thllwnq for
publicafxon in -the Meghalay? GOZbi\O.

'Porqonol F%lo of tho Dwacolse.
Guard_flla. QZJ) UFF*CB CODY

By crders wto ,

RO “”’./

- -~

- - 'Deputy Sgcrftqry to Lho Govie of Megralayns
- .- Foroests & va1~unmun\ Dop a7 wmen .

.
aio'te &

QS; ¢§¥?P .
R .
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CHUER SHEET o (—l

urginal Ny . ‘

Misc.ietitich No. "76% /26y 1 Las
. [ & <

g;n.tenpt retitioyn No, - eA- 25 '

Review Application No Ty

: Applicant(ss '

) Gopal. Choved e, C;":fé.;.é

f%é#fwnigﬁif |

—bodon g Sl Tom

\ - Advocate four Applicant (s)

LOUHAL o Gavigg g (g,

S — e . e
T e e e ————a

.L.RGsppndént(s)

e 3.5 Ao, o S“\A:r) U,ﬁ)rv)

e —

. . ' ¥ :; ‘., Ij' t:v - e’ ) .
Advocate for Respondent (s) 400 C. Q.82 (e § hd~wr G g onbar bt ol

——

- L 112741403 Present : The lHon'ble Mr. Justice D.N.
- Chowdhury, Vice-Chairman.

The Hon'ble Mr. S.K. Hajra
Administrative Menber,

e !
st ’

Heard Mr, S.3arma, learned
counsel sor the applicant &nd also Mr.
BsCo Pathak, learned Addl. C.GeS.C. for
i:ﬁhe UeOoXe and Mrs. B.Dutta, learned

. “ounsel representing the State of Meghal-~
Ayaa

.

ﬁra. debDutta, learned counse}
representing the State of.Maghalayu
submi;ted that in terms of the judgment
‘and oxder dated 6.8.2001 in O.As No.
254/99, the respondents acted upon and
.. by order dated 10.12.2002 the asplicant
wag consldered for promotion to supar--
time scale of IFS in the ¢ scale of
! k.16.400-450-20.000/-. It seems that
| the judgment and ocder of the Tribunal
has already given effect. Tharefors,
question of passing. furthier orders does
not arise. Accordingly, the application
etands Jdiasmissed as {nfructuous.

L ERY , A copy of the order daced
10412.2002 4s placed on racord,

7 '

50/ VICE CHAIRMA
SU/MERYER  (Acmn)

C AT e T
Guuelaio, ¢ ¢
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I GDUERNHENT or WEGHHLAYA . SN : :
SN C FURCST & vamu:\tmm DE_PART ,(-_NT

\ . P L ) .".' Bao:" . _»‘ ) . ) ce

URDERS D‘ THE GDUERNO?
L ND:’IFICHTIDN o
SR _'I-‘.-T,‘ | Dated bnlll“Jng,inr ﬁl//( R_r,jril"zew.-,
NU FGR ?S/zoo /58~ ahrl G, C Das Choudhury,IF& (SF 198”\ Manaﬂlng _
Ulrector, Farcst DLVG'Oment Lorpordilon af Wﬂghalayq‘,Shlllono is 'f
3-‘7np0*nied u1+h retrOSpect ve ewﬂscf FJDm 8.,.95 to the Selpcfion Gradp
aJF tﬁe IFg in thc SCdl Lafe pay DF m, 1/3DO~4DD~‘ H/— plus Dthnr
allouancpn Gn.admlo i ble under Eh° Rulps.,:”,f}-'ﬁn,~~j(,~'_

This o supprcedso Lﬁlo Doth 's th;ﬁié&tibn Nﬂaﬁpﬁn3o/§{/Pt/25'”

dt.. 24,10 1999, B R
o :{:“‘f ATy bd/~:8 Purkayastha,
- S L S@crwtary o the Govt.nf Meghalays,
: ;; . Forpst e Env1rﬂnment Dpparfmontp

Ty . ' e'ae . . ™

Mems NO FOR ?J/ZOGQ/Sﬂ*f'f“ Dt.ahﬁllong, uhe JQQHQprr*I 2Pﬂu,
Copy - fﬂruqrded to - ,¢Q,3. : o :

' T+ The HCCOUﬂLﬂnt Cenural \Accountv Hudlti Wﬂgnqlcya, Shmllong for
1anrmdt10n and’ nooessary @ctwun Thls Yrder hus -been issued in
cDmplldnhe to the orders of” the Cantral 5Hdm1nlstrat1vo Trwounul'
Giluaﬂa l BenCh NIJGOA 2C4 Df\ 1999 dbo;ﬁ 8 20[419 o " T

V2; Th@ PanClpal ChlcF CDDQQLVJLUI ﬂf Foresus;Neghaléya,Shilianq for.
o 1nFOrmutlon.‘d,;x D E AT i - . :

f3; ‘The Lhdar. SQCLPtary tm theijv(.DF Jndld,m inistry of - Env1ronmon'
&, Fmrests, ParyaVarnn Bqauan, PGu CJm0¢LX5 indh= ROSQ,(Neu o
Do lnd =010003. ol e R Lo,

“'n.@; ‘The. Secrruqryg Joan C-ure Auiﬁorluy of . As A Hnghalayﬂ und i
©. o Principal ‘Secretary to, thoGov of M¢g1alayu, Pgrgonnel & A ‘R, (ﬂ
'D crtmeng.j-,lA“;Q ,*5 _’_‘\, R L .

P

'5, The Comnwsa1oner ¢ Socrrtvjy Lo tha Govt.ar Am—-w. Dgpurtment nf "‘
~ Personngl, (Pornﬁnnol A) - ﬁssam Secrotariat (ClVll) Duspur,i

6. Pwrsonnml & AR, (A) Dcp:rtmﬁnt for: 1nf3rmac;on With rofnrencg
¢ to their I/D Mo L93/2003 dti. 7.4.2003 .

_7;‘A Fﬁ~n€ C“nacjvator af mennts/Cnnselvdcqr of qunotS/- RERSS LI A

"“ " a . N '
. . . .- X . . ,

- IR o ' A oy » o ,

8, Principal ChieffCanseryator,pﬁ-Fbresis,ﬂssam; Rahabari,Guuahati;S;

Cew '0'27.9

| f%@‘& ¢

A&ﬁoc& : L . ._ .

-



: wgnnq Uirector, Forest Dgvelooment .
:QL,uor L?cnuml Bra, bwlllﬂng.

..\

L Tiie D‘TOCLDrp Prlnilﬁg R
v..gp“y,g publ,

Frant 'atlJﬂmry, M gnulJva, Shillang Far
& % Qﬂg'g‘“ nf_ﬂya baze+1e.5 : I

\w,/41- Pirs bnal FlJe of Lho fowéof, .§A il as (XéﬁaéZ4 I
12 Guard FlJe.v.,,_ :' , f» K / A /
:, 'ﬁf' ”;?5 Offlce copy. ,);'7‘7:2.L;?hﬁzﬂ-~‘.fffsxt

> P «’ ! §
oy J, , L , <
L B §s s
5 ] Lo g : N
. B . l . : ' .
. . L ¢ . . !
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To,

——
S

The Secretary to Govt, of Meghalaya,

Forest & Environment Department,

Shillong°

sub 1 PRAYER FOR RETROSPECTIVE EFFECT IN APPOINTMENT TO SELECTION
GRADE AS WELL AS PROMOTION .TO SUPEETIME SCALE OF I;E‘Se :

‘Ref 3 My representation vide No.FDC.38/1 dt, 16th Dec,2002.

Sir,

. In invitinq reference to my representation as referred to
above and- in expressing my dsep gratitude to the benign Govt, for
appointing me in the Selection Grade of the I.F.S. with retrospective
effect from 08.04.1996 vide Notification No.FOR. 25/2002/58 dt. 24th-

april, 2003 I now beg to once again request the authority to give

effect to my promotion {nto the supertime scale of I.F. S. in the rank
" of Conservator.of Forests from retrospective date i.e. from the date

my 1mmediate junior in Assam viz,, shri H. Haraprasad IFS was promoted

to the Scale consequent to the benefit granted in the appointment to

the selection Grade in compliance to the orders of the C,A,T., Guwa-

hati Bench in O.A. No. 254 of 1999 ‘3t. 6.8,2001, As thoroughly dis--

cussed in the said judgement, my interpretation of the order is that

the rest of the things are supposed to fall in place in time as and

when it comes due i,e granting of superthne scale and promotion to

the scale in theiastant case under the "Next Below Rule® - when it

became due to me as per my joint senlority in the Civil 1ist of

Assam-Meghalaya Joint Cadre of the service. . I

Thanking you. : : . o
S Yours\faithfully.

‘ ) /‘/’/—\\‘
AN ’ ’///"
( G DAS CHOUDHURI, IFS )

MANAG ING DIRECTOR
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